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Monday, this the 17th day of January, 1994.

SHRI N DHARMADAN, MEMBER(J)
SHRI' S KASIPANDIAN, MEMBER(A)

\

Bobby John P,

Ponmalakunnel, '

PO Kallanode, (via) Kakkayam,
Calicut District. - - Applicant

By Advocate Mr George Thomas

1. Superintendent of Post Offices,
Vadakara Division, Vadakara.

»

2. Union of India, represented by
' Secretary, v
4 Ministry of Communications,
New Delhi. .
3. ' . Employment Officer, '

Employment Exchange, : :
Quilandy. ' — Respondents
By Advocate Mr K -Karthikeya‘ Panicker, ACGSC(for R.1&2)

ORDER

N DHARMADAN, MEMBER(J)

This OA can be disposed of in the light of the statements in
the reply\ filed by ‘the respondents. It is stated that the regular
incumbent, who vacated the post earlier, is likely to return to the Post

Office as EDBPM, Kanthalode making it wunnecessary for the Postal

Department to proceed with the proposal of regular selection for the

post.

2. ~ The applicant approached this Tribunal épprehending that he
will - not be considered in the | regular selection of BPM, Kanthalode on
account of the 'cut off' date fixed in the regulaf ‘selection. On
10.2.1993 . after admitting the application, we directed the respondent.s
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to consider the applicant also in tl"le regular selection to the post of
EDBPM, Kallanode Branch Post Office provisionally and “ subject to the
outcome of this applicaton.  As indicated above, the respondents have
stated that the regular incumbent is likely to return and join dutyv as
EDBPM, Kallanode. Hence they are dropping the: proposal for‘ conducting

regular selection to the post.

3. In the light of this statement, we are satisfied that the
application itself can be closed with the observation that the applicant's

claixln\ for regular selection should be considered by the first respondent,

if later. %' he decides to conduct a regular selection to the post of EDBPM

in the said Post Office. This direction has been issued considering

the peculiar circumstances of this case.

4. - In the result, the OA is closed as above. No costs.
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